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Registrar General, | Dated, Patna, the 25y, 2016 |
High Court of Judicature at Patna. R i i o e e s
To

The District and Sessions Judge,

Patna, Gaya, Saran at Chapra, Sitamarhi and Samastipur,

Sir,

I am directed to say that the Hon’ble Court have been pleased to resolve to authorize the
Chief Judicial Magistrates of the respective districts to review the pendency of cases before the
Juvenile Justice Board, as required under section 16(1) of the Juvenile Justice (Care and Protection
of Children) Act, 2015, on regular basis.

This is for your information and needful.

Yours faithfully,
Sd /- V.K.Sinha
4’%0 &C — 450 84 29 +H Registrar General
MemoNo. L.l Dated, Patna the ... ".l........ July, 2016.

Copy forwarded to the J.R.-cum-P.P.S. to Hon’ble the Chief Justice, Patna High Court,.Patna / the
Member Secretary, Bihar State Legal Services Authority, Budh Marg, Patna / the Secretary, Social
Welfare Department, Government of Bihar, Patna / the Secretary, Law Department, Government of
Bihar, Patna / S. O. I/C Statistical Section, Patna High Court, Patna.
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